
A.n Act fnr the~ to mead the Fo;i.eigfi E~rhahge &ighlhtion 
Act, 1947. 

, > 1 i 13 i t  enacted by Parliament as follows :- 

1. Short title.-This Act mag be called the Foreign Exchange Regulation 
': fArnendment) Act, 1950: 

2, Amendment of section 1, Act VII of 1947.-In sub-section (2) of section 
I. of the Foreign Exchange Regulation Act, 1947 (hereinafter referred to as the 
said Act), for the words and letter "Bart B States", the worde "bhe State 
5f Jammu an? I~rrshrnir" s1:all be substituted. 

8, Amendment d section 2, Act VXI d 1947.-In section 2 of the mid A&,-- 
( i)  in clause (k),  for the words and figures "Indian Securities Act4 

1920" the words and figures "Pnblic Debt Act 1944" shall be substituted; 
(ii) for clause ( l l ) ,  the following clause shall be substituted, namely :- 

' ( m )  "the States" means the territories comprised within the 
States to which this Act extends;'; 
(iii) the existing clause (m) shall be relettered as clause (n) ; and 
(iv) after clause (n ) ,  RB so relettered, the following clause shall be 

added, namely : - 
:i 

" (0 )  any reference to an enactment which does not extend to a 
Part B State shall be construed as e reference to the corresponding 
enactment, if any, for the time being in force in that State.". 

4. Amendment of section 18, Act VII of 1947.-In section 18 of the a d d  
&t,- 

(i) in sub-section (I), the words "or the United Kingdom" shall be 
omitted; and 

(ii) in sub-seotion (Z), the words "United Kingdom or" shall be 
omitted. 

6. Amendment of sectim 23, Act VII of 1947.-In section 23 of the saZb 
ht ,- 

(i) after sub-section (I), the following sub-section shall he inserted, 
namely :- 

"(2) N~twit~hstanding anything oont~ined in eection 82 of the GoiXB 
of Criminal Procedure, 1898 (Act V of 1898), i t  shall be lawful for 
any magistrate of the first olass, specially empowered in this behall 
by the State Government, and for any presidency magistrate to pass 
B sentence of fine exceeding one thousand rupees on any person eon- 
victed of an offence punishable under this section."; 

;atad 



(ii) the existing sub-se~tib'n?!' (2)Zr'pa&3;.(3) shall ba renumbered a s  su6- 
sections (3) and (41, respeq$iyely; , . + 7 , -  , ,.:- i, % F  , 

6. Repeals and savings.-(1) If immsgiately before the commencemenb of 
&is Act, there is in force, in any Parf Bk%tate to  which this Act extends, 8% 
W corresponding to tha Foreign J3xchadgq:Regulation Act, 1947 (VII of 1947), 
such lrtw shall, upon the commencemoQe qf this Act, sland repealed. 

C , 
(2) Notwithstanding such repeal, aliything done or any action taken in the 

exeraise of any pomler conferred by or urid6r the repealed law shall be deemed 
Eo have been done or taken in the exercise of the powers conferred by or under 
fihe Foreign Exchange Regulation Aot, 1947, as mended by this Act, as 3- 

' that Act as so amended wera in force on the date on which such thing wae 
done* or. actibn was taken. 


